I N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO 6045 OF 2002

Musam ya | mam Hai der bux Ri zvi ... Appel I ant (s)
Ver sus
State of Gujarat and Anr. ... Respondent ( s)
Wth Guvil Appeal No.6046 of 2002

O R D E R

Heard | earned counsel on both sides.

Havi ng considered the matter at |length, we are of the
view that Constitution (Sixty-sixth Amendnent) Act, 1990,
[for short, 1990 Act'] is not violative of the basic
structure of the Constitution. In this connection, we have
exam ned the test propounded by |I.R Coelho (Dead) by Lrs.

vs. State of Tam | Nadu, reported in 2007 (2) SCC 1. Having
regard to the tests |aid down by that judgnent, we uphold the
constitutional validity of 1990 Act, insofar as it inserts
GQuj arat Devast han Inans Abolition Act, 1969 [for short, 1969
Act'] and Gujarat Devasthan Inans Abolition (Amendnent) Act,
1977, in the Ninth Schedule of the Constitution. Bef ore
concluding, we nmay nention that certain proceedings are
pending before the Collector, Ahnedabad, which is the
conpetent Authority under 1969 Act. The conpetent Authority
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[Collector] will decide expeditiously the pending claim of
the appellant(s) on nerits and in accordance with |aw e
express no opinion on the nerits of the claim and on that
aspect all contentions on both sides are kept open.
The civil appeals are, accordingly, disposed of.

No order as to costs.

[ SWATANTER KUVAR]

New Del hi ,
July 27, 2010.



